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THE LEGISLATIVE ASSEMBLY OF
NAGALAND (CHANGE IN RE-
PRESENTATION) BILL, 1968

THE DEPUTY CHAIRMAN ! Mr. Bhagat.

SHRI BHUPESH GUPTA (West Bengal) :
I read a report today that you are going to
London.

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI B. R. BHAGAT) : I am here.

SHRI BHUPESH GUPTA : Do not go.

SHRI B. R. BHAGAT : Thank you for your
advice.

SHRI BHUPESH GUPTA : And
convey this advice to your Prime Minister
also.

SHRI B. R. BHAGAT : Madam, I beg to
move :

"That the Bill to provide for a change in
representation in the Legislative Assembly
of Nagaland and for that purpose io make
consequential amendments in the State of
Nagaland Act, 1962 and the Representation
of the People Act, 1950, as passed by the Lok
Sabha, be taken into consideration."

Madam, the necessity of this Bill will be
apparent to hon. Members because of the fact
that the Tuensang area should be given more
representation gradually. Clause (2) of article
371A of the Constitution provides for special
safeguards for the Tuensang district of Naga-
land to be in fofce for a period of ten years
from the date of the formation of Nagaland and
for a further period as the Governor may, on the
recommendation of the Regional Council,
specify. In the Nagaland Act of 1962 Tuensang
district has been allotted six seats in the
Legislative Assembly to be filled by the
members of the Regional Council from
amongst themselves. At the end of this period
Tuensang district will have the right to return
twenty members to the Assembly based on their
population. Now that the representatives of
Tuensang district have had experience of
participating in the deliberations of the
Legislative Assembly and the democratic form
of Government for five years,
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it is felt that an increase in their representation,
which is at present inadequate, would be'
justified. Therefore, this Bill seeks to achieve
the objective of increasing the representation
of Tuesnang district from six to twelve. The
extra seats will also be filled by the members of
the Regional Council from amongst them-
selves. The increased number of twenty is still
there, which is the ultimate objective of
representation to this district, if it is considered
strictly on a population basis. I hope that, in
course of time, the objective will be realised.
This is a step in that direction.

Finally, this Bill has also a saving provision
relatnig to the existing Legislative Assembly of
Nagaland to the effect that it will not affect the
representation in the Legislative Assembly till
it is dissolved This will mean that the
Legislative Assembly of Nagaland to be
constituted, after the passing of this legislation,
will consist of elected representatives fjrorn the
territorial ~ constituencies of Kohima and
Mokokchung districts and the increased
strength of 12 representatives from the
Tuensang district, chosen from the members of
the Regional Council under article 371A of the
Constitution. With thes® words, 1 hope the
House will pass this BiU-

The question was proposed.

SHRI M. VERO (Nagaland) Madam
Deputy Chairman, 1 rise to support the
Legislative Assembly of Nagaland Bill, 1968,
which is before the House for our approval. At
the outset, may I congratulate the Minister of
State in the Ministry of External Affairs for
introducing this timely Bill in Parliament? In
the Third People's Convention of Nagaland
held at Mokokchung in 1959, the
representatives of Tuensang area desired that
Tuensang should be kept under a special
provision for a period of ten years. Accordingly,
at the time of the constitutional amendment for
the creation of a separate State for Nagaland,
this provision was incorporated in the Consti-
tution. The main reason for this provision was
that Tuensang required special care in matters
of development and education. However,
prevision was made for six members to
represent Tuensang in the Nagaland Legislative
Assembly fulfilling the aspirations of the
people and from among them there is a Cabinet
Minister looking after Tuensang Affairs.
Even
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though this provision was for ten years, the
people of Tuensang would like more
membership in the Nagaland Legislative
Assembly before the completion of ten years.
The passage of this Bill will entitle Tuensang
to send 12 members to the Nagaland Assembly.
Therefore, this BUI deserves our support and
good wishes and I hope the House will pass it
unanimously.

While participating in this debate, for the
benefit of the House, I would like to say,
briefly, about the situation in Nagaland. Since
Nagaland belongs to the family of this great
Indian nation, it has been the sincere approach|
of both the Union and State Governments to
solve the problems through peaceful means. I
should say that a peaceful approach to the
problem has paid great dividends, because more
and more people are coming to understand
the reality of the situation. To give you one
example. In the coming general election in
Nagaland, you will find over a hundred highly
educated candidates contesting 40 seats in
Nagaland. This shows that the hard core and the
politicians on the whole are coming to accept|
our democratic and peaceful methods. We
have made a great headway towards this goal.
But any unimaginative action to solve the Naga
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problem will defeat the very purpose for which
the State was created. There is a section of
high officials, who claim  themselves to be
experts on Naga affairs, always trying to take
a hard line in dealing with the Nagas,
irrespective of rebels and loyalists in
Nagaland. Moreover, the State's legitimate right
of having law and order powers and a separate
Governor are  all deliberately ignored by the
Union Government and practically the State |
is helpless. Bui I must warn them, through
this House, that the Naga problem is not a

military problem and as such force is not the |
Rather it will |

only answer to the problem.
destroy the State which has come into
existence through many years of hard work by
dedicated and sincere leaders of the State
Government.
recommend is that the Union Government
should strengthen the hands of the State
Government by giving them full powers of law
and order without casting doubt on their
integrity and provide adequate funds for the
development of the  State. I would further
request tha' our Prime Minister may instruct the
civil and army authorities in Nagaland,

What 1 firmly believe and |
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who are working in very difficult and trying
conditions not to lose patience, whatever the
circumstances may be, because the solution of
this problem lies in winning friends and not
suppressing the people.

The passing of this Bill will give more
representation to Tuensang area and thereby
help the people of Tuensang in the full
participation and running of the State
Government. It will also make them realise
better how far they are responsible for their
own affairs. Once again, I appeal to the
Members to give their whole-hearted and
unanimous support to this Bill.

ofy friaw ant (weg 93w) ¢ WETEA,
fa¥y #@arq T TE qsﬁﬁrmrmr@
qz @g ¥ wwerr &1 g Awgiel
WA FTar 97 % AEEE A AEAT T
ot 7w s fram & S|
AT F GEEd AET 20 q41 I
wft ad, o ofr wfar, nE f T
dar 7 war 5 fF FREas © F, e
T F FTL AAN FL AN TR fast
q fgft gwre A% arrmr{vraa'#rhl
§ qgar SigarE & Al am 40T %
ATAR A AT far 3% 797
Faw 6 @E W e &g 4 A7
‘ Freftoraa & sqare fadr faam awr
i 0¥ W §IW AL E AFAZ |
AT ¥ T 46 HYET A1 SFTET
& AT AT AT FE ARE FEAT
R &1 ard godn =Ear g fFamr
| wEm q AT 46 HYE &7 apaear #40
) e TaE omE § oAg TN
f sfw eawarr Fir foer fogsr gard
AT g F afg F wTER gn At
sarzr afafafaer 2<@ &1 @1 & 75
& owg gzl weAr § fw e & oAt
sarar famer gar s & faAng A7
IAFT AT T4 Ad) sgrET wi=fqtacs &
TR Z ? @ age aq Fias F

PEMGoeft e q ¥fordzem a% 979

3z Fwa: @A 37 ¥ gz Ay mfa g



6089 Legislative Assembly of

[ fasm 7w )
AT TG FATT R 7 ATET HAILA
Fagme g AR ®§ o0 A &
qAAT FET & W7 A w1 S 2T
21 e 3w oAwa sl ZRoaAE i
¥fad qu Wi A a1 Fife-
zqmm % fag faqw ow g¥me @1 FAf
Ffar < 60 axw 46 faamEsi
agr sufeafar & foed g# fapefy wmre &

HERAI, AR SR A1 qwWen
Wdad F far av ox S aea
q dzFdr g§ Wmer g0 9w TR
gy @I yRy § AR @ TG F aEEd
¥ uF g A9, 99 ¥ uF g fgew
Faaac Anr gew g FfEw dre aut
AAATAZ TH 3T KT AAEAT F1 AAT
Agl g W7 zafas ad gAar o
f&waa & o 1 g A ff
F1 AFET ¢ IA% qfeqes o uE
Tor 8, wrEfugt & WA &S Iaa
gafa % 3@ AFAmer wRdHr 3AE
Faw @ oA Ad 2, fweg I@ wAvr A
yafa & @ 3 fizw T dag A
AW AA FT A TAICT qAAE | T2
9T zaq At FgEwT 43 €1 3aF
AWy RS a9 AET 9rzd g | qrfE-
I FT F15 7379 A1 47 A7 fqar are3
F1 q1 &g A Jarar o= qwa
F1 feafa faega Ao o) &fea T3
faam Fa-Fe e feafa &1 wmd
AIHW TF TEAE AR FEAT E AR
= # 3aF1 qfenw Fmar faarae
gar s aFIT fwa a1 f F e
T Ay | fesr oft uw oaww sy
a1, uF qrgeT Tl a1 afE w33

-

¥ oFTr ST T A @1, G439 ¥

[RAJYA SABHA]

AAT FLF TAY TE FTAT T AT AR

uF Agd T3 ARy & fran A it
a1 afenw 7z § e wrw anmee A
AT ATAT FAA gER | TwX fum

Nagaland (Change in
Representation) Bill, 1968

6090

7 AT A ST AT FE, T| T
#=B F@g A1 W i FmEy -l
T &, 739 v W & Ann wxm A
AT F1 2 qg 741 2 [F ai ™ a5%
AT & G @A FTAIE F | FH TR
AR E freat ue 7 e ®Ew
FT AZET Fof1 9w g FH AL 4w
g1 afFw w7 gaR ARE F owW-
T agr 97 Ay, s@ gare faerfeai g,

AR gEERTY 9%, gWIT 9TAEd 9T,

gk fafadt & sefmi w® z A
Tiferat 99 5 RFFH IR AT Y
g F F 939 AT Uw A@Y
nfadt & @ g @, @@ gAra
@ fada o M A frgw T
T FAEA w1 g A @ W

wfag 4 5t 7@=a & fadza s=m
fF amr g@@w & I H T AEAT A
ane  faar st |far o saifay mare
#olw TreEr aar gz fear 21 wifgena
F AMA HFT F AT F Y THT AT
fagig a1 @adr F amy = gwe
arzfaar 1 faggar @9 faza %
A dw AT FEIEER a1 T 9wt
#1 fagig a1 S F amd s
fagrz ar «#w & F @y AxfzEm
71 faztg @ M st 7w fage anrA
Fefeq WE, FFg FT 7T A
a5 oy, A & oA R oan
% AT AT AT BT WA AF
A faadr gzt Fr owradr 2 swE
qfeFa & 25 WA F ofend ovw a9
T FATE A IAN FA O, A AE
arat &AM Aqw 57 Jfw7 A fara
W fEew & g 7 97 g sfaaw &
FT 9/, 9rg mifeema & afraw 7 ¥

ad, awrt fafad & 3@ T
wF@Ar F41 F@i v gwil fafedt ¥

FAHE 912 g a54 8, AFF IAF NG
qEEd A F1 qFA @ oW I\



6091 Legislative Assembly of [28 DEC. 1968] Nagaland {Change in 6092
Representation) Bill, 1968

amay g fF s ¥, sndwenm w@d  gwd gepfa F aaev 71 Afew ann
feara #rf qeer S gWIt Harad ¥ | g3 T ATH 197 ATEE o e ?
argx T &  WF AAwT 92 & 5 s ade At
a7 w78 fear amas 7w, !rafa%rf‘mfaﬁ weHr G i g A
N wavE wER i ard s ey | 0 T fE mEva @t e
T de e ww ) g | o o o @R
WAy ar-ar agwETa o #oam | AW 1968 & 6 7 37 A swifay
¥ & wifn am & am gz amn amar | E 80T gad e @ dag 0w
T IAAR T AU gaT § ) ATMgmiard | G IWHA R wW A 37 A9 A
a7 ST ot & weqw @ gy qawrg | Aae AW fawrd, s faen @ A
FrAFN F 1 @ AwT s Sy gy | WA FAX A qE a0 7@ faen
eard, SwAdl TrErErd #v ar | & 97 f@Er @ ofwdt qwmw o smr
7 Ad quard o awdi | arwfan, | O 03 AT o A frer @) ogwa
AW @ T @y anfadt ¥ s ez | fA@ @ 99 AR ST G gardy
WATE | 2ATT QAT faeAra & gaas | SO AN 8A% A o aFd, foem gz
zq wIffarR § FTAH 57 aaas A | 6 I A 2 R anm gt aw &
aRearai w1 fRm ad @raar ) ggi | 40 g & Grigm #6G &R
1 omm gwer w ¥fe Aonas T MW oAwE AN antd
ARH £F faeA 3 A5 ek gwam | P @ F  Fewmew & afw @At
% fada 9 fraremw & wfaw @ aw | AW e w0 & o swed arfeem
@ fgf ve W ¥ A duw 43 ¥ 3R W owAgfa A ohfaw @@
£ TER WEERE m@a\ﬂ?m afrore az g fe faamr
afes are &y g1 sver ggarfs | A @ HI W T AR @I MR
fomgeara & svEenm § fram wr | T A qhAR & ava A
ary 3w & &art fazm artom F¢ | VAT IEF A @)
w71 frergoo vy dwag s EATR | @mgi faer QU Aammee § O g3 i
F1 aqx zra #aar arfed ar ) @ | samar saers ga fod s @ s
WA § ™ A ww adt fRar; W | agr o qifees & @ fae g,
A fmE § 3 N8 w® WARS | wifs &zt o A F der faedy 2
fazd & fagawy &ar§ & sa#t am | o o\ i gwra g1 ER afman
w7 fagr war it gawr aforr @2 gar | o awer W B T 9w A § fad
fe agr #Y anear 37@ET SAEdT 961 | @Ee agw A gfamr 9w E
A fogd fadl & @7 zaar gar @ A9
aurdr g Arfa da@ & ¥ faa =AW
% afafmm W 3o a1ow g2igw | f@d aad &) §EAT W OSEE Al AT
A fr qoavand § fesy aiw g a7 | a9 4 @ A (w7 T #T aFd
ST & AT WTTHAd F1 GepfA & aqE | €1 T@F IudT 9T ®AE A faRe
Far A mr wEAEn g fwoow | gear arfed o wAna @z 2 fa fom A
W1 owiA gwik 2w ¥ Gar gfemarawm | & Swm Fwefy G-dgET 6 #
aurft AEEfA d aAEr AQ @mwam 1z A femaw 12F #@ oaw Aw




6093 Legislative Assembly of

[+ frsm i)

fgomos daf X 2 A1 3R @ AR A
40 9 20 A 60 T IO FEAT
T & AT, W TR A AW OR
T A s ¥ fad g a3 e
¥ FT & ZW ARAd g fn S A8
mrw o 9ifed arfE w0 Fad A
TreT Y A faw fw ogwie Arg feR
T W A oA f1 A aw
a1 @ www a4 fweogw A
qiEy & waraa & fF fear qRa A
fefy @ qX Y@ AEl ATET GAW
AT A9 A FE F1FIT FE S
= 37 fewr Q@ A 2F WY
qama ¥ ag ot 9w g % warea w
FFH OIS, AEIER G
At & oomrm ot S9—aw 9%, T
azT » ag W@ & afEmd owdfr §
AT A &, FEA  FWEA AR §—
AR AT H gz g arfer famm A
T9ic @@t wadl Fe A | fEd
qaag tfr agi @ d& T freEr
F arIwd guaT dgI § dRM E A
A F1 SvRREA I oafEn #w agt
qv st W AT § S 39 AW A w9
grarfsrs AT Gdl H qgF aEnF
af g9 @9 Fifge @ ad 28 e
qFET A OAWF A F AT E
X g ) AR I FreAre i arEraay
W T AT ST, A Ay
W1 Az 2, SHF UM B ASHT @K
Al wd § AR ged from fen
F F, AT ATEIT IR ST
A &, WA AT §fq &7 a§t ¥ awEw
A3, qA A @ agg
oy 6 wAY & o e Afa &) aafe
an A fFE F miar w3 am
st ag § fE At €

[RAJYA SABHA]

Nagaland {Change in 6094

Representation) Bill, 1968

A iIEE I AT vEA gAE

A 3% F 73 T2 fFEsd sIgEa
VAT T AT RIE | WL T2, I,
TF sRERd f W @ T WO 2
TE IR AFET § A gFrEen w5
oy sy ol ara E, e
ERCIE (Fic I (A C IR
AR T@ F 13T AR garr A S
zifom Wi S agaw HaEA T
AT, qfa &, R A9 T ID
TR, T OEW ¥ UR-IF ATRHN F
I AT AT W 997 AT ARFUA

AW T AFAT AATAT WG TAAL
FIOO & FTCO AIW AR ¥R HY

queqT FeEr gamdar adr e @
mard § frdama m o i

¥ faae F3) #@ AT I FAZTA
TaF F agl IC AA A IAF 19

amrfas FEFaal ® ff am 7w 2
a7 gR|AFA § FAvm W@ H gw am
FT oaEa £

Feofar, oF @ & AR FEAT
AT SR W AT, WA ST geuied
TAF A FHY AL Q, T AZT § AfeA
¥z a8 & {5 wrew /v Ay gedt
T I mE A A
aRdt IsoaEd TRl &, b g |
uaifa 1 fawaz wdr &, @ dAr
T FT T I @A &, N I H
T "™ g 3F Anil A1 AR aTEi
ATl F7 &1 faner & g @R 39 Er
qfvmrr & fgurt anm g2 3 aaen
AT AT 9 2 faw F ard
el fF arm 93w ¥ @it <o TEEs
FM T AW A wEA § $ fad
a1 H gWIT 4l 97 sy gEE O
EAT TRAE WA P FH IAT O
fear & fam, Nqamerr R § 37+
T FL AT ART FOH & TYI AR 977
F oA wr foer ™ EF Mo owaT a3



6095 Legislative Assembly of

SHRIMATI LALITHA (RAJAGO-PALAN)
(Madras) : Madam, I rise to support the
Legislative Assembly of Nagaland (Change in
Representation) Bill. I would like to state that
by this Bill the total representation is raised to
52 and the Tuensang District gets a rise, from
six to twelve. Of course this change will not
affect the present Legislative Assembly until it
is dissolved, and after the General Election
takes place, this change will be effective. |
welcome this change because it gives an
opportunity to the Tuensang District. It is a
trouble spot. By this change the people of that
area haye more opportunities to participate in
the administration and thereby also realise the
responsibility not only to Nagaland but to the
country as a whole.

Now, I would like to say a few words about
Nagaland. In our country, Nagaland occupies a
strategic position liket the State of Jammu and
Kashmir for it is on the border of our country.
In the west we have Pakistan and in the east we
have China. So it . occupies a very strategic
position. Knowing the terrain area of this land,
it is vital for the security and integrity of the
country. So, it should be the earnest desire of
the External Affairs Ministry to maintain
sound and satiss-factory relationship as far as
Nagaland is concerned.

The situation in Nagaland is complex and
delicate. There are three parties in Nagaland
itself. One is the party of the late Mr. Kaito,
which is the underground armed wing. Mr.
Kaito was brutally assassinated. The next is the
party of the followers of Mr. Phizo. And the
last one are the Nagas who are loyal to the
Central Government. In such a situation, the
best remedy would be to win over the people of
Nagaland by all means. This Bill is really an
indication to that effect, and I hope by the
introduction of this Bill, as Mr. Vero just now
put it, the people of Nagaland will realise the
responsibility. He has said that in the coming
General Election 100 educated people are
going to contest for the 40 seats. That indicates
that the people of Nagaland have already
realised the democratic value of this Bill.

I would also like to point out that the
Government should also effect changes in the
outlook of the people of this area. The people
of this area also should try
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to mingle with the outside world. I would like
to know from the Government of India what
steps they are sponsoring to give effect to this
idea. There should be interchange of views. I
would also like to know how many have had
the opportunity of visiting Nagaland or how
many Nagas were allowed to come and visit
the rest of the country s, that they can also
understand the feelings, the difficulties and the
responsibilities of the Central Government as
well as the people of India, 5>0, in this
connection, I think an interchange of people at
all levels—political cultural, business and
trade—is verv essential as far as this part of the
count™ is concerned. In the Lok Sabha, when
the Members demanded a promise about
employment opportunities for the people of
Nagaland, the Deputy Minister of External
Affairs wholeheartedly supported U and said
that this part has been neglected for many
centuries. I think the Ministry of External
Affairs itself realises— a responsible person
holding position in the Government itself has
stated it—that this part has been neglected for
centuries

So far as their demand to have a separate
Governor is concerned, this area really needs a
separate Governor because the problem itself is
a complicated and delicate one, and the people
of Nagaland are justified in asking for a
separate Governor. As far as the law and order
problem is concerned, I would like to say that
we may have enforcement of the police force—
the Central Reserve Police or whatever it is
called—to tackle the illegal entry of the rebel
Nagas as well as the law and order problem in
Nagaland. But in spite of that it is necessary
that there is the co-operation of the people
living in that area as well as of that Gov-
ernment. So, as Mr. Vero has very rightly
suggested, the law and order there should be
given to the Government of Nagaland and they
should be allowed to tackle the problem.
Madam, just now Mr. Varma made some
remarks against the Christian missionaries. I
am very sorry that without knowing facts he ac-
cused a particular community who are really
doing very good service in Nagaland. Just
because some people have been creating trouble
one cannot condemn the entire community or
religion.

Madam, while replying to the debate in the
Lok Sabha the Deputy Minister of External
Affairs has stated :—
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[Shrimati Lalitha (Rajagopalan)] "All
these are there. They have been pointed
out by the State Government. But we had
said that this is not the proper time for
these things. At the moment conditions are
abnormal; there is no peace in that area."

lam glad that the Government realises that
there is no peace and security in that area.
Therefore, it should be our best endeavour to
see that peace and security is established in
that area. But that cannot be done without the
help and cooperation of the people living
there. I hope the Government endorses the
view expressed by the Deputy Minister of Ex-
ternal Affairs and they will make all efforts
after the general elections in February to
restore cordial relationship at all levels and
that they will open the door of Nagaland to
the rest of the country.

SHRI BALACHANDRA MENON
(Kerala) : Madam, I am happy to support this
Bill. A very ancient and proud people have
not been treated properly all along for
centuries. 1 am not one of those who believe
that our country has got a monolithic culture
or anything of that type. Ours is a culture
which we have got from various tribes ; later
various nationalities have contributed to it.
We know that India has not just a monolithic
culture, as my friend tried to make out. So
many have contributed to it. So many tribes
have contributed to it. Even with regard to the
Hindu religion, I do not know how it was not
the pre-Aryan contribution that has helped it
to grow whether Lord Siva himself is not the
contribution of the old tribal peoples. For
example, it is very clear that the Nagas, the
Yakshas, the Rakshasas, the Pannagas, all
these tribes had Lord Siva as their God which
Aryans might have taken up later on.JOur
tribals had a very ancient culture. And
certainly if you think that you can force on
them your culture you are sadly mistaken.
You should know how it will be reacted to by
the people in those arecas. Whatever is good in
their culture will have to be preserved, will
have to be saved. It is not a question of
forcing anything on them.

There is no question of appeasement in
dealing with the Nagas. There is no
appeasement, in fact, in dealing with our
minorities. Let us go to the maximum extent.
There is nothing wrong

SABHA] Nagaland {Change in 6098
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in it. Let us do that in order to win them over.

There is no question of frightening anybody. It
might be that we are stronger because of our
military. But it should be a question of winning
them oyer, winning over a very proud and an-
cient people. I am glad steps are being taken
now. Of course, there are differences among
them. Well, differences are bound to be there
because of different tribal cultures and it will
remain so till a national culture emerges. Natu-
rally, you will have to understand them instead
of making use of one against the other . .

SHRI SHEEL BHADRA YAIJEE (Bihar) :
How do you say that ours is not one nation?

SHRI BALACHANDRA MENON : It will
develop into a nation you will see.

SHBI SHEEL BHADRA YAIJEE : His
Communist party accepted the two-nation
theory and divided the country. He is again
cr>ing "nation, nation". According to him
every State has a separate nation. India is one
nation. Or do you want again this country to be
divided?

SHRI BALACHANDRA MENON :
Do not be under the impression that in India
there is only one nation or one religion. No.
India is a multi-national State . .

SHRI SHEEL BHADRA YAIJEE : We do
not believe in a multi-nation theory. India is
one nation countrj though it has got serveral
religions.

THE DEPUTY CHAIRMAN : That is all
right. He has every right to express his opinion.

SHRI BALACHANDRA MENON : I am
expressing the view that people who speak one
language, who have a certain culture of their
own, who have certain contiguity of territory, in
which they live, develop into nationalities. Our
country is a multi-national country. That is what
I wanted to say. I am glad the first step has been
taken in the direction that we are having more
representation for the Tuensang area. And when
they accept it, they will also come along and we
will have a representative system. Madam
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they are much more
democratic than us. They have fortunately not
gone through the wvarious phases of
individualistic development and aggrain-disment
as we have. They will lake to democracy much
quicker than most of us who are caste ridden
and communa-listic. Our people have lost all
concepts of real democracy. We have to wage
a war against such dirty forces. Only this
morning you heard the news how Harijans were
burnt to death. Unless our attitude is changed
and we learn to respect all  sections of the
people we will not be able to have a sound
democracy. That is why 1 say that with patience
and with understanding of the Nagas and their
rich culture, of their very big past, let us
develop a closer relationship. For that
purpose people like Shri Jaya Prakash Narayana
will be necessary, because 1 feel it is not merely
a question of politics; it is much more  ihan
that. An objective understanding is
necessary. If the Christian missionaries have
been there, they have been helpful, than
most of usand so were welcomed. We
speak so much abou, our culture. We say our
culture is great and we expect them to obey us.
Nothing will be done. Therefore, I say let us
even go out of our way and spend as much as we
can and help them and see that they willingly be-
come a part cf this multi-national country; they
have to be won over. With that attitude we go.
I am sure the little difficulties that we are
having today and even the rebellion that is there
will subside. One has to respect their feelings
in the sense that they are a proud people. By
giving them equal rights we will win them
over. The Government, in that direction,
have taken a correct step, and let us proceed.
Let us not proceed with the suggestion that was
made here, namely, "No appeasement". 1 do
not accept that approach. Your approach should
be just like that of a mother; an approach to her
erring children. If we had such an attitude
ecarlier, the  history of Nagaland would have
been different. It is my friend's obsiinacy,
an obstinacy of such people, which creates
difficulties. = He wants  the Government to
fight the people there. Let us not have that
attitude because it will create troubles for us and
miseries for them. It has created enough of
trouble. I believe the Nagas have a big role to

Deputy Chairman,

play in  building up  this multi-national
state of ours into a powerful one.
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, SHRI SHEEL BHADRA YAJEE: May I put

one question to him? Is every religion a nation
? There are so many religions in India we
would never accept a religion or a language
unit as a seperate nation.

THE DEPUTY CHAIRMAN
is not saying that.

SHRI BALACHANDRA MENON

I said nationality consists of certain people
living in a certain area, having a culture of their
own. That is nationality. They, as days go by,
will develop into nations and when they come
together, there will be a great multi-national
State. We are passing through that period. We
are not understanding it. We are little fellows
who do not respect others.

He

SHRI B. R. BHAGAT : Madam Deputy
Chairman, I am very grateful to the hon.
Members of the House who have given
unanimous suppor; to this measure and thereby
endorsed the step that has been taken to
democratise  further or achieve another
landmark in the democratisation and
representation in the Assembly of Nagaland;
particularly as Tuensang area has been given a
commitment by the country, it is very
heartening that this righi step that has been
taken towards that, has ihe unanimous and full
support of the House.

A number of things have been said Madam,
but I would state again that the policy that we
are following towards Nagaland is the correct
policy. It is the policy of winning the hearts of
the people, letting them fee! a sense of
development, a sense of belonging to us as the
Naga people are our people, our, brothers and
belong to the same family, the great Indian
family. And by the policy we pursue we are
creating that feeling in them. Then about the
climate of peace, more and more people there
want peace and they are loving peace. But there
are certain elements which are not only hostile
and are taking to the path of violence, but are
also in league with certain outside countries and
are trying to import arms, get training and so on.
We are opposed to them and we will try to
eliminate such elements. But in doing so, we
must do it in a manner that we get the loyal
support of the people there. We must meet the
requirements of the people there and effectively
deal with such misguided people and prevent
their
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activities. That is the policy that we have
been following and I am quite sure that it
runs counter to the policy that the hon.
Member, Mr. Varma, was suggesting. You
cannot deal with people with a bit rod or
w”th a big stick. If you want to win the
hearts of the people, you have to ge>. the
co-operation of the people and try to
understand them. Certainly the more
important thing is the unity and integrity of
this country. It is possible that hon.
Members may have different ideas about
nationality. The nationality that the hon.
Member there has defined is a different
concept and that has emerged differently
particularly after the State of Soviet Union
was formed, and the famous resolution on
nationality which was evolved by Sta'in is
a different concept. So far as our conntry is
concerned, I will not give this impression
that this country has a multi-nationality.
There is multi-culture, multi-religion,
multi-race and different languages. But the
country from thousands and tens of
thousands of years has been one. Economy,
history and geography have made this
country one. It is such a beautiful concept
that our forefathers thousands of years ago
envisaged—that the country south of the
Himalayas up to the ocean, washed by
river Ganges, Narmada and other rivers,
will be one and though people live in diffe-
rent areas, speaking different languages,
their hearts are one ; that is the nation of
India. Therefore, I would not like this
concept of multinationality. That concept
may be good for a country like the Soviet
Union. But it is dangerous to introduce that
concept here—that concept of nationality
and from nationality developing into
nationhood. That is a dangerous concept
and it has no place in our life here.
Therefore, Madam, what is paramount is
the unity and integrity of this country. We
pursue this policy. We co-operate with all
political elements in this country and what
we are trying to pursue m Nagaland is that
the Nagaland people, who are our brothers,
must teel a sense of belonging to us, must
be more and more integrated with us, must
develop themselves democratically and
mus-: play their rightful role in our na-
tional life This is the essence and sprit of
this B.ll and I am very happy that it has the
unanimous support of all sections after
house.

THE DEPUTY CHAIRMAN : The
question is

[RAJYA SABHA]

Nagaland (Change in 6102
Representation) Bill, 1968

"That the Bill to provide for a change in
representation in the Legislative Assembly of
Nagaland and for that purpose to make
consequential amendments in the State of
Nagaland Act, 1962, and the Representation
of the Peoph Ac:, 1950, as passed by tha Lok
Sabha, be taken into consideration."

The motion was adopted.

THE DEPUTY CHAIRMAN : We
shall now take up clause by clause consi-
deration of the Bill.

Clauses 2 to 5 were added to the Bill.

Clause 1, the Enacting Formula and the Title
were added to the Bill.

SHRI B. R. BHAGAT : Madam , move :

"That the Bill be passed."

The question was put and the motion was
adopted.

OBITUARY REFERENCE TO SHRI
VINAYAKRAO PANDURANG PATIL

THE DEPUTY CHAIRMAN : Before we go
on the the next item, I have to refer to the
passing away of Shri Vinayak-rao Pandurang
Patil, an ex-Member. Shri Patil was a Member
of the Rajya Sabha from April 1960 to
December 1962. He resigned from the Rajya
Sabha in 1962. Shri Patil was elected to the
Mabharashtra Legislative Assembly in 1967 and
was the Minister of Co-operation in the present
Cabinet of Maharashtra Government. Shri Paiil
had taken keen interest in social, educational
and co-operative activities in the State of
Mabharashtra. Shri Patil was only 42 years of age
at the time of his death. We deeply mourn the
loss. 1 would request Members to stand and
observe a minute's silence as a mark of respect
to the memory of the deceased.

(Hon. Members then stood in silence for one
minute)

Secretary will convey to the bereaved family
our deep sense of sorrow and sympathy.



